
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A.No. 7/8e 

DATE OF DECISION 

._::L. uutt 	• 	 Petitioner 

Advocate for the Petitioner(s) 

Versus 

- Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	• I3 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To b referred to the Reporter or not ? 	 / 

Whether their Lordships wish to see the fair copy of the Judgement ? 	I 

Whether it needs to be circulated to other Benches of the Tribunal? 



Shri Som Dutta jIahindra 
3-G 20 Sector 3 Vaishali Nagar, 
Ajmer. 	 : petitioner 
(Advocate: ir.c'.v.Prajapati) 

V e rs us 

Union of India 
Through: 
General Iariager, 
Western Railway, 
Churchgat.e, Bombay. 

Shri P.V.Vaitheeswarari 
General Manager, 
estern Lailway,Churchgate 

Bombay. 

Shri N.L.Bindlish 
Divisional Railway Manager, 

ostarn Re ilway, 
Rajkot Division, Kajkot. 

Shri S.C.Kataria, D.P.O., 
Rajkot Division, Western Railway, 
Rajkot. 	 : Respondents 

(Advocate: 1ir.B.a.Kyada) 

OI•L JKDLR 
IN 

C../43/92 in 
.0/l79J88 - 

Date:_21.3.1994 

Per: Hori'ble Mr.N.B.Patel 	: VICe Chairman 

The applicant and his advocate are riot present. 

In the reply it is stated that, the order of the Tribunal 

is fully complied with. No rejoinder 	filed to controvert 
1, ,s 

this averment in the reply. Henc, C.A. is d-ism€sed, 

cLi 
J2 

(K. Rammoorthy) 	 (N. B .ate1) 
Member(A) 	 Vice Chairman 

a .a .b. 


